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LEGISLATIVE ASBEMBLY.

Tuesday, 26th September, 1922,

The Assembly met in the Assembly Chamber at Eleven of the Clock.
Mr. President was in the Chair.

QUESTIONS AND ANSWERS.

Deruty Dirkcror or STOCKS.

371. *Mr. K. 0. Neogy : Will Government be pleased to state :

(a) whether the Deputy Director of Stocks organisation of the
Supply and Transport Corps located at Simla has been
formed for administering the supply depdéts and placing
indents on the Controller of Contracts ;

(b) whether the said organisation now actually consists of four
vificers and the requisite establishment ; and |

(¢) whether the said organisation, cannot be abolished and its
work done by the Director of Supplies and Transport and
the Officer in charge Supply and Transport Corps Records
without extra cost ?

Mr. Denys Bray (on behalf of Mr. E, Burdon) : ¢a) and (b). The
answer to each of these questions is in the affirmative.

(¢) The question of the suitability of the entire supply organization
and the question whether by reforming it economies can be effected are
at vresent being investigated by the Braithwaite Committee. I may
mention, however, that the Officer in Charge, Supply and Transport
Records, deals only with matters affecting personnel, and it would there-
fore be entirely inappropriate for this official to take over any of the work
at present performed by the Deputy Director of Stocks.

CONTRACT WITH SAXBY AND FARMER.

372. *Mr. K. 0. Neogy : («) Ig it a fuct that a contract for 100 cast-
iron battery boxes, has heen recently placed by the Railway authorities
with Messrs. Saxby and Farmer, Limited ?

(b) If so, what was the rate quoted by the said firm in its original
tender ; and what is the rate at which the battery boxes are actually to
be supplied 1

(¢) Is it a fact that a lower tender made by an Indian firm—the
Diamond Harbour Engineering Works—was not accepted ¥ If so, what
was the rate quoted by it ¢

(d) 1s it o fact that serap iron is supplied by the Railwav authorities
at a reduced rate to Messrs. Saxby and Farmer, Limited ¥ If 80, was
this contemplated jn the original contract with the said firm ¢t

( o081 )
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Oolonel W, D. Waghorn : (a), (b), (c) and (d). Without some indi-
cation as to the Railway Administration concerned, (Government regret,
they are unable to furnish the information called for, The Railway Board
has no knowledge of any such contract.”

Mr. K. 0. Neogy : The contract, 1 understand, was placed on behalf
of the Eastern Bengal Railway.

Oolonel W. D. Waghorn : Thank you.

EasterN Benaar Rarnway SerrieMent or Crarss,

378. *Mr. K. 0. Neogy : (a¢) Is it a fact that the Eastern Bengal
Railway adwministration refuses to earry on correspondence with any
Claims Settlement Agent, or anyone writing from the address of such
agent, for the purpose of settling any claim against the said Rmhny
under Section 77 of the Indian Railway Act ?

(b) If s~. what is the practice in this matter in the other Railways ?

Oolonel W. D. Waghorn : (a) Government believe this to be eorrect,
(b) The matter is one within the competence of Railway Administra-
tions and Government do not see any grounds for interference.

Cosrous Dories ox Panosis,

874, * Lieutenant-Uolonel H. A. J. Gidney : (a) Is it a fact that the
Customs authorities clear two annas for every parcel sent to India by
post and another anna for postage !

(d) I so, will Governmnent be pleased to explain the necessity for
these charges which appear to be levied for duties which fall within the
ordinary sphere of work of the Customs Deparfment 1

Colonel Bir 8¢dney Crookshank : (a) and (). A fee of two annas is
charged by the Post Office on every dutiable parcel for the performance
of customs formalities such as collection of duty from the addressee and
paywent of the same to the Customs Department,

This fee of two annas is authorised by the Parcel Post Convention of
the Universal Postal Union, which, it may be mentioned, allows a charge
to be made on this account up to H0 centimes per parcel.

No information is traceable as to the additional charge of one anna
referred to by the Honourabhle Member.

TINSTARRED QUESTIONS AND ANSWERS.
GarnoeNs AT BasrerN Bewnaar. Ratnway Srarions,

225, Mr. K. 0. Neogy : (a) Is it a fact that;two gardens are main-
tained by the Eastern Bengal Railway at Kanchrapara and at Saidpur
respectively, for providing a free supply of vegetables to its European
and Anglo-Indian employees 1

(b) 1f 8o, what are the-reasons for denying the benefit of this arrange.
ment to the Indian employces of the Railway !

The Honorrable Mi. 0. A, Innes : The information is being obtained
from the Railway Administration concerned and will be furnished to the
Honourable Member when recejved.

i

-~
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UNSTARRED QUESTIONS AND ANSWEERS. 48

Cararine SureriNTaNDRNT, EseteeN Bynear Ramwar.

926. Mr. K. 0. Neogy : (a¢) What are the functions of the Catering
Buperintendent of the Eastern Bengal Railway 1

(b) Has he got any medical qualifications for the examination of
articles of food supplied 1o the passengers ?

(¢) What does it cost the Railway annually to maintain this post ¥

The Honourable Mr. 0. A, Innes : (¢) The Catering Superintendent’s
duties, at present, are to supervise the contractor’s working of the Refresh-
ment cars, Refreshment rooms and catering arrangements generally with
a view to ensuring that good and suitable food is provided.

(b) He holds no medical qualifications but has had practical ex-
perience as a hotel manager, etc.

(¢) Approximately Rs. 16,000,

SanNiTary CoNDITIONS ON EasTERN BENGaL RaiLway.

227. Mr. K, C. Neogy : (a) Isit a fact that a large number of Indidn~
employees in the distriect of Lalmanirhat of the Eastern Bengal Railway
generally suffer from bad types of malaria, black water fever, ete. 3

(b) If so, what steps have the Railway authorities taken to improve
the sanitary condition of the distriet ?

(¢) 1s there any system of frequent transfers from this distriet, m
vogue, for the benefit of those Railway employees who are often on the
sick list !

The Honourable Mr. 0. A. Innes : The information asked for is being
obtained from the Agent, Eastern Bengal Railway, and will be sent to the
Honourable Member on receipt.

ReparaTioN MoNEY FOR SEAMEN.

228, Mr. W. M. Hussanally : (a) Is it g fact that £5,000,000 from
German Reparation money have been sanctioned for distribution among
the dependants of the British Merchant Seamen killed during the late
War 1t

(b) 1f so, what amount thereof has been allotted for the benefit of
the dependants of Indian Seamen killed during the-War ! If not, why 1

The Homourable Mr. O. A. Innes: The Honourable Member is
referred to the answer given on the 15th September 1922 to a similar
question (No. 313) asked by Mr. K. Ahmed.

CABUALTIES AMONGST INDIAN SEaMEN.

290, Mr. W. M. Hussanally : (¢) Did any Indian Seamen serve on

British troopships during the War * If so, how many ?

(b) How many of these (if any) died during the War while on
service !

(¢) How many of these have left dependants ?

(d) Has any inquiry been made how many dependants have been
left by seamen killed during the War ¢

(¢) Have Government in any way provided for these dependants ?
1f not, do Government propose to provide for them 7 If so, how 1
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1

Mr. B. Burdon : (a)-—(d). Indian seamen served om such troop-
ships. Regprds of their numbers, etc., have been kept by Local Govern-
ments, but detailed figures would necessitate a reference to them, gnd the
Government of India regret that they are unable to undertake the task of
inquiry and compilation as it would involve an expenditure of time apd
labour which would not be commensurate with the resplt.

{e) The dependants were paid on the scales sanctioned by the Board
of Toade for merchant seamen. In this counnection, the Honourable
Member’s gttention is invited to the reply of the Honourable Mr. Innes to
Mr. Ahmed’s question No. 313 of the 15th September.

RecRUITMENT OF INDIAN SEAMEN,

230, Mr. W. M. Hussanally : (i) (a) Is it & fact that Indian Seamen
are recruited through Burkers and Ghat Serangs 1

(b) Has Government received any representations that the system
of recruitment through Burkers and Ghat Serangs be abolished forth-
with ? .
=~ o) ¥t sv, has Goverpment taken any steps im thut direction t If
not, do Government propose to take any steps !

(v) {a) Is it a faet that the Bengal Government have recently
appeinted an additional Burker for the purpose ?

(b) 1f so, is it a fact that the ‘ Indian Beamen’s Union ' have pro-
tested against such action {

(¢) Do the Government of India propose to take any action in the
matter ¥ If so, what ¢
ol () (8) What are the emoluments paid fo these Burkers amd by
whom 1

(3) Do they receive anything from seamen reccpited !

(iv) 1f it be a fact that the ‘ Indian Seamen’s Union ’ have protested
agoinst recruitment through Burkers, what are their grounds for such
objection ?

The Honourable Mr, C. A. Innes : As regards parts (i) and (si5) of
the Honourable Member’s question, a copy of the Commerce Department’s
Resclution No. 2663, dated 25th May 1922 is being sent to him, This Reso-
Iution gives him full information g8 to the points raised in his question.

As regards part (i8) it is a fact that the Government of Bengal issued
in April last licenses to two new brokers, and this was done in order to
break an existing monopoly. The new licensees were informed that the
whole system of recruiting was under the eonsideration of the Government
of India and that the licenses were liable to withdrawal at any time if
unportant modifications were made in the present arrangements for the
secruitment of seamen.

(10} The objections of the U'nion are based on considerations which
have been fully brought out in the Resolution referred to above, '

THE INDIAN STATES (PROT%CEION AGAINST DISAFFECTION)
ILL.

Mr. President : I think the House will desire to know if the Iofour.
ahle -the Heme Member is in & position to make a statement regarding the
position i which the Pringes Protection Bill now stands, S
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The Honourable 8ir William Vincent (Home Member) : Sir, I regret
to say that in spite of our utmost efforts it has been found impossible to
grrive at any satisfactory solution of this diffieult question. I desire how-
cver to make it plain that this failure is not due to any lack of endeavour
on the part of the Government or on the part of those non-official Members
with whom 1 have been in contact attempting to find some solution of it.
It is due to circumstances _beyond our control. T may say that both the
Members of the Government and those non-officials whom I met showed
every desire to find a way out of the embarrassing impasse in which we
are sitaated, but we found it impossible to arrive at any satisfactory solu-
tion,

8ir Deva Prasad Sarvadhikary (Caleutta : Non-Muhammadan
Urban) : 1f 1 may just add one word, Sir, on behalf of those who
" have bean in contact with the Honourable SBir William Vincent, as he
calds it and those that they represent, we entirely dissociate ourselves
from any desire to place His Excellency the Vieeroy in an embarrassing
position with regard to what was done in the Assembly in regard to the
refusal by the Assembly to give leave. Every effort has been made by
non-cfficial Members after the Home Member’s statement yesterday to
bring ahout a state of things that would allow a re-examination of the
quertion on further materials and on a proper basis. That unfortunately
has failed.

[ —— -

DEMANDS FOR SUPPLEMENTARY GRANTS-—concld.

l!r President : The Assembly will now resume discussion on the
wotion moved by the Honourable the Finanee Member relating to Supple-
mentary (iran.tu. The first motion® on the paper is not in order as under
Ftem 28 (Agriculture) the Government is not asking for any supplement.
ary grant. ' K

‘The same applies to the second motion :

Ttem No. 30 :
by R‘; 'Il't:;‘;o tl:? savings amonnt of Rs. 21,000 under the head ¢ Industries ’ be increased

Mr. P. P. Ginwala (Burma : Non-European) : Sir, I do not wish to
move :

“¢ That the grant under the head ¢ Industries ' be reduced by Re. 100.’’

_ Mr. 8. 0. 8hahani (Sind Jagirdars and Zamindars : Landholders) :
Bir, I de not wish to move ;

¢“ That the savings amount of Rs. 68,000 under the head ¢ Statiomory annd
Printing ’ bo increased by Re. 1,000.’’ ' 7

RETRENCHMENT COMMITTEE.

Mr. P. P. Ginwala : Sir, T beg to move :

‘‘ That the grunt of Rs. 48,000 ‘ Expenditure on the Rotrenchment Committee *
bo reduced by Re 100.” ' P - mmitioe

My object in moving this reduction is to bring to the notice of Govern-
ment one or two points in connection with the appointment of the Re-
trenchment Committee. There is a feeling abroad, that, though of

* ¢ Phat tho suvings amount of Ra. 42,000™under the head * Agriculture’ be
{ucr¢ased by Re. 1,000,* b ! o v griculture ’ be
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eourse in the personnel of the Committee there are distinguished mien,
there iy no Member of either Tlouse on that Committee (Mr, K. C. Neogy :
** Sir Alexander Murray *’)---with the exeeption of Sir Alexander Murray.
But there is no Member of the Assembly as far as I remember ; and con-
sidering that the appointment of this Committee originated in this
Assembly, we feel that it would have been proper if at least one Member
of this ITouse had been nominated upon it. After all, Sir, this Assembly,
which is more or less the custodian of the purse of India, has got a right
to «ay something with regard to the proposal, that may be made by this
Committee, imd ro far that right does not appear to have been recognized.

Secondly, there is a feeling that the procedure which it is announced
that this Committee will follow is not satisfactory. Apparently they are
going to rely merely on written statements received from the public and
there will be no oral statements taken., Now whatever the value of the
written statement may be, it is a fact which 1 do not think any one will
dispute that there is in oral evidence a certain guarantee of truth, a cer-
tain sanction, which is not possessed by documentary evidence, especially
if it is admitted s camera. There may be occasions on whieh oral evi-
dence may be taken in camera or documentary evidence read sn camera.
But if the proceedings of this Committee are to command public eonfidenee,
some evidence must be taken in public. A man who goes and gives evi-
dence 12 camera may make any inaccurate statement he likes, I do
not say there are many men who will do so ; but it is not impossible ;
whereas if a statement is made in public, a witness thinks twice before he
makes it, because somebody else who reads that statement may come for-
ward and contradict him. No doubt if the procedure I suggest is followed,
it will mean that more time will be taken-; but if the findings of this Com-~
mittee are to be made acceptable to the public they must be based on such
evidenze as the public have had an opportunity of examining and contra-
dieting, if necessary (Hear, hear.)

"There is one other point and that is this.—I don’t know, Bir, who is
going to prepare these statements and who is going to give evidence before
this Committee. No doubt, it will be Heads of Departments and Secre-
taries to Government and various other high officials who are expected to
know what they are taiking about. But my own belief is that in matters
specially of office procedure and working of offices the Superintendent
or the-Registrar of an office may throw much greater light if he is allowed
to have his say, than either the Finance Member or any Secretary to
Government whose evidence on these matters must more or less be hearsay :
whereas a SBuperintendent or a Registrar knows from personal knowledge
where retrenchment is possible. That is the only exception I would make
in the way of taking evidence in camera.

These men should be given an opportunity of giving evidence in
camera and pointing out to the Committee where retrenchment is
possible.

Sir Deva Prasad BSarvadhikary (Caleutta : Non-Muhammadan
Urban) : And an assured pension.

Mr. P. P, Ginwala : I do wot suppose that they would run any riek
by giving evidence, and they must be encouraged to give it if economy id
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expected to be effected in the internal working of departments. Then,
with regurd to military expenditure also the highest officials in the
Army would come forward no doubt and give evidence, but then there
may be others of lesser degree who may be able to throw considerable
light upon military matters, but who will, I submit, be excluded if this
procedure that is foreshadowed is persisted in by the Incheape Commit-
tee. There is one other matter and that is this ; that some of us personally
are not in favour of having a Session of the Assembly in November but
we feel on public grounds that the Assembly ought to have met in
November and that it is a pity that the Inchcape Committee will sit in
Delhi while it is not in Session. There are many Members of this
Assembly no doubt who, if the Assembly were in Session, would have
besn able to assist the Committee by coming forward to give evidence
and placing their views before that Committee and in many other ways.
That, I understand, is now out of the question. We have heard nothing
to the contrary to suggest that there will be a Delhi Session and I take
it that while the Inchcape Committee is sitting in Delhi, the Assembly
will not meet. I would like the Honourable the Finance Member to
give us some assurance that some of the points that I have stated will
be examined and that some consideration will be given to them before
the Inchcape Committee begin its deliberations in Delhi,

Dr. Nand Lal (Weit Purjab : Non-Muhammadan): Sir, I whole-
heartedly endorse the views of my learned friend, Mr. Ginwala. I
differ from him however in this circumstance, viz., when he says that
some of us are not in favour of a November Session at Delhi. My view
is that most of us are in favour of a November Session at Delhi. It
is our keen desire that this Assembly may have its Session at Delhi,
especially when the Retrenchment Committee is sitting there, so that
we may not only assist that Committee, but we may help that Committee.
When I gay we shall help, T mean to say we, as their equals and co-
workers, shall tell them what otherwise they, possibly, may not be able
to know. Bir, it is necessary that at least two elected Members of this
Honourable Assembly should bLe on that Committee, and it is also
necessary that the evidence should not bo taken in camera, as it has
already been discussed by my learned friend. The report of the Retranch-
ment Committee will not be appreciated so much if the evidence were
taken in the manner in which it is proposed to be taken., The real
evidence means that the witness comes before the Committee and every
man has got a right to go there and hear what is said. The witness
will then understand the weight of responsibility, and, therefoge, that
witness will be more straightforward and more candid in giving his
statement. The general opinion, about evidence being taken ¢n camera,
is this, that the witness, as a matter of fact, would say what he would
like to say with a view to please the officials, and therefore, on these
grounds I support the amendment which speaks for itself.

The Honourable Bir Malcolm Hailey (Finance Member) : I am well
aware from previous observations which have fallen from Members
of this Assembly of their feeling on the subject of the constitution of
the Retrenchment Committee, They have more than once told us that
they consider that Committee incomplete without a substantial re-

presgniation of this Assembly, and kpowing this feeling, may I pay
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a tribute to the very moderate manner, if he will allow me to say so,
in which Mr. Ginwala has now voiced his sentiments on theé subject 1
1 am surg the House will accept my statement when I say that thére
was no deliberate intention on the part of Government to exclude any
Member of this Assembly as such from representation on that Committee,
But may I noint out the manner in which the Committee was originally
constituted ¥ Throughout the discussions on the subject of retrench-
ment the one model which was held up to us was the Geddes Committee,
which at the time was just reporting to the British Government, and
the result of whose report was a reduction of many million pounds of
expenditure in England. Now, in England, when it was found that ordin-
ary departmental committees could not effeet as much as the Treasury
desired, when it was also found that criticisms in the Iouse itself were
insufficient to produce the reductions which the British public were
demanding, the Cabinet decided to appoint a Committee which would
consist as far as possible of business men outside politics. Our object
was also retrenchment, substantial retrenchment, and we followed
therefore as far as possible the method adopted by the British Govern-
ment both in the appointment of the Committee and in the terms of
reforence to it. May I point out to the House 4¢hat this Committee will
have a very wide purview ! It may posaibly as a result of its recom-
mendations have a great effect not only on our finanees, but on cur
administrative arrangements. We consequently needed a Committee
which would carry the utmost weight not only in India, but in Englaud,
and we considered that in order to obtain that weight it was advisable
to follow as far as possible the procedure adopted in England in regard
to the constitution of the Committee, That is the sole reason, why
the Committee was constituted in its present form. It had to be a
small one ; it had to be one which would be able to get through its
work as speedily as possible if the results of its deliberations were to
have any effect on next year's budget. That Members of the Assembly
would be able to assist the Committee in many ways, or to help the
Committee as Dr. Nand Lal with a somewhat subtle distinction said,
I have no doubt, for our experiences on the Standing Finance Com-
mittee have shown how keen a grasp many Members of this Committee
have obfained of our administrative workings. It may be open to
regret for that reason that we could not find room for any large
representation of the Assembly on the Committee, but I have given
the .precise reasons which influenced Government in putting forward
the personnel now announced, and I hope that the Ilouse will consider
that explanation as satisfactory.

As regards the procedure, Mr. Ginwala referred to the fact that
the Committee has announced thdt it will take written but rot oral
evidence. Now there again, we have regarded onrmelves rs wtanding
somewhat outside the operationa of the Committee. We have not tried
to influence it in any way or prescribe any particular method of inguiry.
An influential body of this natnre-should be allowed to arrange its
own procedure, especially in view of the experienee which has been
grined - Englatd on similar operations, It i the- Committes itsslt,
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and not Government, which has decided that it shall take written and
not oral evidence. However, I am quite prepared to lay before the
Committeg the sengiments expressed, no doubt on behalf of the House,
by Mr. %inwala in this respect. He has further suggested that in
matters of office procedure it would be well that oral evidence should
be given and in camera by Registrars and Assistants of the Government
of India. Offine procedure will of course be but a small part of the
investigations of the Committee ; but should they desire to see any
members of our establishments they will be at perfect liberty to do so ;
and I need not say that any member of our establishment who may
give evidence before them need be under any apprehensions what-
ever as to the result of any evidence that he may give. We are not
on such terms with our cstablishments that they need have any fear
with regard fo giving the frankest evidence before the Committee.
But I think it fair to add that when previously we have sought to make
reductions in office establishments or contingencies the opposition has
not come from the officers in charge but mainly from the Registrars
and the establishments themselves. I am confident however that should
their evidence be called for by the Committee—and it is evidence of
value no doubt on the purely technical matters of office procedure,—I1
am sure that they will do their loyal best to assist the Committee in their
deliberations.

As to a November Session, that, I understand, is still sub judice ;
but I may point out another aspect of the question to that placed before
us by Mr. Ginwala. It is true that if the Committee were sitting during
a Session of the House they would be able to learn at first hand the
feclings of many Members of the Assembly on the subject of retrench-
nient ; they might perhaps be influenced by the atmosphere of the House
itself. It would at the same i{ime create considerable diffieulties for
us, gince they will be -inquiring into every aspect of our administration,
and those who have read the Welby Commission Report,—now perhaps
somewhat out c¢f date but still a standard work,—will realise how
labarious a searching inquiry of that nature ean be, and what immense
work it must involve on the officers of every department. I will not
ray that it would be impossible, but it would at all events be exceedingly
difficult for us to carry on the work of the Assembly while our heads
of departments and Secretariece were under constant examination and
cross-examination by the Incheape Committee. I hope that in view of
the explanation I have given, Mr. Ginwala will not still think of reducing
the small sum which we have placed on the %upplemenfary Grants for
the expenditure of‘the Committee.

Dr. H. 8. Gour (Nagpur Division : Nnn-Muhammadan) : Sir, after
hearing the Honourable the Finance Member T do not think there will be
any desire in this Ionse to cavil at the constitution of the Incheape
("mmmttne. but T am sure the ITonourable the Finance Memher will
recopnise that while following the example of the Geddes Committee,
the Tncheape Committee will not overlook, what the Geddes Committee
did not overlook, namely, the mandate which they got from the Honse
of Commona that the national expenditure which then stood at twelve
hundred million pounds was to be eut down to a definite sum of nine
hundred milltion pounds, Tf T remember aright, the ITouse of Commons

' 2
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gave a clear indication to the Geddes Committee that the national
expenditure must be reduced by 25 per cent., and actjng upon that man-
date of the House of Commons. the Geddes (' ymmittee sat tofvork with
the result—I speak subjeat to correction—that they cut down the
expenditure to, I think, nine hundred and fifty million pounds. Now
if that example is followed and the Inchcape Committee are told that
the national expenditure must be reduced by, say, 25 or 30 or 40 per
cent. as may be necessary in view of the present flnancial condition
of this country, then T think the Incheape Committec will have some-
thing to go upon, but to merely ask the TInchcape Committee to
examine our balance sheets and to see whether there is not room for
retrenchment is to place the Inchcape Committee in a diffieult position.
I think the Honourable the Finance Member should have consulted
thin House as to what ther want in the way of national retrenchment,
and if this House had followed the practice of the House of Commons
and after discussion given a mandate to the Tncheape Committee that
the national expenditure should be reduced hy a cerfain percentape,
we should have had no ground or complaint and the analogy of the
Geddes Committee to which the Hononrable the Finance Member has
referred would have been closer. That has not been done. I don't
think that it is too late to do it now,

Then, Sir, as regards associating Members of this IHouse with the
Inchcape Committee, the Honourable the the Finance Member has told
us that the primary object of appointing the Incheape Committee was
to bring together a number of representative businessmen so that they
may examine the situation in which the Government of India is placed
and to suggest remedies. I also disecerned an undertone in the Honour-
able the Finance Member’s statement, namely, that the Inchcape
Committee will deal also with the military expenditure, and it may be
that the Government of India thought that by pldcing a representative
of this Ilouse on the Incheape Committee they would be conferring

upon this Homse a power as regards the control of military expendi-
ture which this House under the Statute does not possess.

The Honourable 8ir Malcolm Hafley : No.

Dr. H. B. Gour : If that was not the object, then I say there is no
legal impediment to associating one or two Members of this House with
the Incheape Committee. The fact that it consists of businessmen admits
of no doubt, but the fact that it also should consist of one or two
aceredited representatives of the people who are responsible and in
whom this House has confidence and who will be able to place hefore
this House the results of the Inchcape Committee and to vindicate and
justify those results are, I think, strong and weighty reasons why this
House should be represented on the Inchcape Committee.

I submit, Sir, that the mere fact that some Members of this House
will be examined as witnesses or may be .examined as witnesses, as
the Honourable the Finance Member has foreshadowed, does not, I
submit, do away with the objection raised by my friend, Mr. Ginwala,—
‘an objection which this House hag, ever since the appointment of
the Inchcape Committee, reiterated as is well kmown to the Honourable
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the Finance Member and to th¢ Members occupying the Treasury
Benches. (Hear, hear.) These, I submit, are reasons which cannot
Le overlooked. The Honourable the Finance Member could mnot be
oblivious of the fact that the Inchcape Committee’s recommendations
would neither be binding upon the Government of India or this House,
and we shall have to re-examine the whole situation with a view to
arrive at an independent conclusion. Does he not think that that
process will be facilitated if a few Members of this House are associated
with the Inchcape Committee 1 Does he not think that matters which
may take time to examine and upon which this House may feel differently
would be very greatly facilitated if it is directly represented upon
the Inchcape Committee ¥ Then, Sir, it has been said that the Registrars
and the Buperintendents of the various Departments should be
examined by the Retrenchment Committee. Well, Sir, I have been
told—and IIonourable Members from Bengal will contradict me if I
am wrong,—that in the Bengal Retrenchment Committee a large number
of officials were examined in cumera and because they were examined
in camera they gave information which would not have been placed
at the disposal of that Committee if the examination had been made
in & public manner. I, therefore, submit that, if the examination of
departmental heads and subordinates is to bear fruit, they must be
assured of absolute contidence and secrecy and that any information
they give to the Inchcape Committee will not be used to their future
detriment.

Then, Sir, it has boen suggested in certain quarters that we should
be in Session in Delhi when the Inchcape Committee meets. The
llonourable the Finance Member has pointed out that that would be
an advantage, but 1 am afraid that, if the Inchecape Committee is to
do its work, it will engross all the attention of the various Departments
of Government and I am quite sure that, if this Assembly is to do any
serious work in Delhi, the Departments would not be able to serve
the two masters they will have there—the Inchcape Committee and
the Legislative Assembly. Thercfore, I think I am not in favour of
the November Session and I would rather give the Departments of
Government free time and leisure to devote to the service of the
Incheape Committee. '

Lastly, as regards the expenditure of the Incheape Committee, the
amount we are voting is a trifle, but the result that we expect from
the Inchcape Committee must not be commensurate with the small
expenditure we are voting to-day. I hope the Honourable the Finance
Member will realise in what financial straits this country is and will place
before the Inchcape Committce the considered view of this House that
both civil and military (and I emphasise the word ‘‘ military ")
expenditure shall be drastically cut. That, T submit, is the situation
in which this country at present is placed. The Assembly cannot afford
to vote the large sum of momey which the Honourable the Finance
Member has been asking for the upkeep of the military in this country.

~ These are, therefore, the general views of this House and T think
1 am voicing not only my own particular views but those of friends
who sit around me when I say that, whatever may be the constitution
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of the Incheape Committee, whalever may be its procedure, we shall
judge it by its results.

8ir Deva Prasad Sarvadhikary : Sir, the more one hears about it
and thinks about the matter, the more is one unable to share in the
regret that this House is not going to be represented on the Incheape
Committee. If Government had thought that we should be associated
and invited us to be associated, it should have been cur-duty to respond.
If, for reasons that the llonourable the Finance Member has addueed,
that is not to be, T do not think the Assembly need break its heart
over the matter. In fact, the omission will have its advantages in
more than one way. The Committee is the outcome of a Resolution
of this House. The Government i3 no doubt responsible for the appoint-
ment of the Committee but its report will be to this Iouse through
the Government. The Governmcnt is responsible for suggesting re-
trenchment and it is calling in a Committee to advise it before it lays
its scheme before us. T view it from that point of view. I de not
apprebend if we had representatives that some Member would rise
in his place in the Treasury Benches and remind this Iouse that it
had better not criticise, or refuse to accept, the recommendations of
the Inchcape Commitiee because one or two of our Members happen
to be associated with it. 1 do not think that is the sort of proposi-
tion that would then have been urged. T am not saying this from the
point of view of wantling to take no responsibilities in the matter. As
I said at the outset, if we had been invited to be associated it would
be our duty to assist. If the Government choose to take the ‘whole
responsibility it is weleome to do so, we can wait and watch.

Sir, I do also believe that this will make the work of the Incheape
Committee casier from the point of view of examining the military
expenses. In fact, from the terms of appointment, thera is indication
that they are to have this liberty though in a modified form. If the
Inchcape Committee approaches its business in a proper spirit—and
I have no doubt that it will do so—it cannot possibly dissociate the
biggest part of the country’s expenditure from the purview of their
examination. However much they may cut and clip, I am afraid—
very much afraid—they will not be able to achieve muech more than
what the Finance Member, at the instance of this House, has already
achieved in the Civil Departments. A little more may be possible but
not much more. If this is to be so, the Inchcape Cmmittee had better
not sit at all. When Government in all seriousness has invited it to
survey the position and advise it, and through it the Assembly, I am
in more than hopes that the military expenditure is bound to engage
as much attention as possible, no matter what mandates may come
from England—telegraphic or otherwise.

I am glad to be assured, Sir, by the Honourable the Finance
Member that the cordial relations between this Department and other
Departments and their subordinates are not likely to be disturhed by
outspoken criticism of the existing state of things. I hope they will
be invited to say their say and, if they do say their say, a great deal
will be known to the Committee and, through the Committee, to the
Assembly, of which we have no idea now. I do not see the Honourable
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the Law Member now in his place. I am sure he can tell us a great
many things about the directions in which expenditure in that Depart-
ment could be curtailed. That applies also to other Departments.

sir, it has been correctly observed thut we cannot impose a pro-
cedure on 8 Committee like that. They will have all public eriticism
before them and they will evolve their own course. The Government
is having them as expert advisers at our instance and it is up to us
{0 wait and see what is done.

Sir, I do not think that we <ught to let this opportunity go with-
out expressing our admiration for the President of that Committee
in refusing to accept uny remuneration from the Government. We
cunnot have everything for nothing, not even retrenchment, and some
expenditure has to be incurred, and Rs. 100 less will not probably
affect the work of the Committee. But that is not the point involved
in the matter. We have to recognise that a great deal will have to
be done which will involve some expenditure, and that expenditure,
this House, at whose instance really this Committee has been appointed,
ought not. to grudge. 1 do not think Mr. Ginwala seriously intends
to press this matter to a division and 1 am sure he will in the usual
way withdraw it. But it is well that we have had our say and the
Commitiee will have all this before them and know what is needed.
We guave our mandate when we earried the Resolution for the Com-
mittee. Dr. Gour has enunciated quite an original proposition that
the Government of India Departuents are so weak kneed that they
are not likely to be able to take care of the Ineheapy Committee and
of the formidable Legislative Assembly at one and the same time.
I share in the regret, Sir, that we shall not be at Delhi to assist with
the atmosphere in the midst of which that Committee ought to do its
work. Although we do not give evidence before thal Committee or
send our written, statement,—in fact, I think the Members of the
Assembly should not do it,—there would have been atmosphere enough
for them to know what the exact feeling is with regard to the mattor
and in what directions achievements may be possible. It is an open
gecret now that there is not going to be a November Session although
the announcement for which we pressed has not yet been made I shall
share that regret and hope that in spite of their disadvantage the
Inchcape Committee will do its duty.

‘Mr. B. Venkatapatiraju (‘tanjam cum Vizagapatam : Non-Muham-
madan Rural): 8ir, in supplementing the observations made by two of
the leaders of the House, Dr. Gour and Sir Deva Prasad Sarvadhikary
I want to place some other aspect of the case for the consideration of tho
Government, It is {ruc that the Government of India follow the English
method when they adopt the (teddes system of securing business men to
look after this matter. But there is a wide difference between England
and India. In England a business man is also a member responsible
to the people. Mere, in India, a business man is a different person. He
will say from the business point of view that all the Departments should
be efficiently worked whatever may be the fate of the people. When
the Honourable the Finance Member said that politics are excluded from
this, he evidently means that the contentment and happiness of the people
are not to be regarded in securing the efficiency of the administration,
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whatever be its cost and whether the people are able to bear it or not.
Of eourse when the Cormittee iy not prepared to consider the additional
privileges, the only question is whether there is any other method of
securing reductivn of expenditure, for instance by the Indianization
of the Services. That does not include politics in the sense understood,
or why not huve, when we cannot afford it, a less efficient administra-
tion ! Then we can spare more revenues in order to be spent on the
development of the country. If we have to spend most of our revenues
for the purpose of administration and a large income has to be spent
on Hervices, i3 it not proper for the people to expect that they should
look beyond the efficiency of the administration to the happiness of the
people i Therefore, whoever b¢ the members of the Committes, whether
they are appointed from this llouse or not, I hope they would lock to
this aspect of the case, namely, whether the country is in a
position to bear this burden for ever without sccuring a proper
return which the large revenues and heavily taxed people can
be expected to realise from this income, Whatever be the reductions,
Sir, if we cannot follow the example of civilised countries that we must
go back to normally (i.e.) pre-war expenditure, L believe the country will
not be satisfied with whatever reduction is made by the Inchoape Com-
mittee. We must go back to the pre-war level of expenditure so that
there will be a sufficient amount available for the Honourable Finanece
Minister to give for the help ¢f the people in various directions,

The Honourable 8ir Malcolm Hailey : Sir, before you put the motion
to the House tnat leave be given to withdraw the motion I would ask your
permission ty renly to one or two criticisms which have fallen from my
Honourable frieﬁds this morning, for the matter is of great importanee,
—great importance to the House and great importagee to the country.
May I take our last critic first 1 He advises us not to follow the example
of England in appointing business men only to this Committee. Why ¢
Because business men will care noithing for the heavy burdens that are
falling on the taxpayer, ard they will be prepared to face any expendi-
ture in the interests of more efficiency of administration. It seems to me
perfectly clear from what Mr. Raju says that he knows very little about
business men. \Who pays the great bulk of our tuxes, 8ir 7 Why, it is
the business man. Who saffers from high import duties ¥ Why, it is
the business man. '

Mr. B. Venkatapatiraju : What about the comnsumer !

Mr. K. Ahmed (Rajshahi Division : Muhammadan Rural): Or the
agriculturist !

The Hononrable 8ir Malcolm Hailey : The agriculturist pays nothing
whatever to the Central revenues and it is the Central revenues which
are to be examined. The business man was represented on the Geddes
Committee at IIome, and that Goannittee in its recommendations to the
Cabinet certainly did not sacrifice the tax-payer to the interests of mere
efficiency in the administration : they cut down the Army, they cut down
the Navy, they cut down every service in which they found that retrench-
ment was possible. Those, 8ir, who are acquainted with the public
utterances of the distinguished Chairman of the proposed Committee,
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Lord Inchcape, will be well aware of the sentiments which he at all
events entertaing on the subjeet of the lavish expenditure of Govern-
ments. There is no Memher of the House here who can have expressed
more wholehcartedly than Lord Incheape his utter detestation of
extravagance on the pert of Governments. I think, Sir, that the House
may very safely lewve that moetter in the hands of Lord Inchcape. He
will, I think, be a better guide in that respect than Mr, Raju. Mr. Raju
farther urges .the necessity of going back to pre-war expenditure.
I should not perhaps tale up the time of the House in arguing a proposi-
tion go obviously unpracticable. There are business men - in this House.
T4 the€re a single business man who expects to go back to pre-war standards
iu the pay of his employees or in purchasing the material which is neccssary
for the purpose of his business ? We as a Government run large com-
" mercial departments. We are more interested perhaps in our commercial
departments than any large State in the world. And yet, it is possible
for an Honourable Member to suggest here that we should, in paying those
eatablishments and providing the necessary material, go back to pre-war
prices and standards of pay. The thing, Sir,—I do not wish to use too
harsh a word—the thing is faniasite. Sir Deva Prasad Sarvadhikary has
supplied an answer to much of what Dr. Gour said in regard to the
representation of the Assembly on the Committee. If I might presume to
advise the House, it would be this, that they should follow the example
of the Government in this respect. We have placed our affairs in the
hands of an independent and an influential Committee. We are prepared
to submit to every kind of examinstion and scrutiny by that Committee.
At the end when they report. we must on our part judge to what extent
it is practicale to accept their recommendations ; and I suggest that the
Iouse should sdopt an equally detached attitude. That Committee, they
may be sure, will make a thorough investigation of every aspect of
Indian administration and finance, and in the result the Ilouse will be *
able to judge Lhow far their recommendations can bhe accepted or whether
they can in some respects be improved upon. When I remember that
only two or three dave ago Sir Deva Prasad Sarvadhikary himself
protested againgt any suzgestion that the House should blindly vote a sum
of money merely beeause it had been passed by the Standing Finance
Committee, a hody constituted almost entirely of Members elected by the
Assembly, then T feel that he would be the first to claim that the mere
fact that one or two Members of the Assembly were sitting on the Com-
mittee would not in any way influence the Assembly in accepting its
recommendaticns. They might he of assistance to the Committee, but
I feel sure that when the recornmendations of the Committee came to be
considered, 8ir Deva Prasad Sarvadhikary, following fhe precedent
that he set ‘n regard to the Standing Finance Committee, wounld
undoubtedly assert that the House must retain its independent judgment.
(Hear, hear.) And, finally, T come to the point, an important point,
raised by Dr. Gour in connection with the mandate which it to be given
to the Committer  Speaking only from memory. T think that the mandate
was actually oiven to the Geddes Committee hy the Chancellor of the
Exchequer and not by the ouse of Commons ; the actual savings effected
by the Gedder Committee, after the departments had effected substantial
favings under the pressure of the Treasury, amounted to about 75 million

*
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pounds. What mandate are we as a House to give to the Inchcape Com-
mittee ! Are we to adopt the somewhat arbitrary figures that Dr. Gour
suggested, namely the reduction of 25 per cent., 30 per cent., 40 or even
50 per cent, of our expenditure ¥ Again I would advise the House that
no definite mandate can or rhould be given to the Committee except this,
that the primary object we have at heart is to produce equilibrium and
that equilibrium must be produced by such reductions of expenditure
extending over the whole gphere of administration as the Committee may
find possible. The House can take it from me, and take it with confif®nce,
that the Committee is well aware of the object which both we and the
House have at heart. They would, J think, resent any suggestion in
advance that they should make definite cuts. What we want to .ask the
Committee, and what 1 advise the House to ask the Committee, is that
they should do their best to produce equilibrium between our revenue and
our expenditure and the Flouse, I think, will be well advised to leave it
at that.

Mr, President : The question is :
44 That leave be given to withdraw the motion.’’

The motion was, by leave of the Assembly, withdrawn,

CoxgrrucTION OF NEW DELHIL

Rao Bahadur T. Rangachariar (Madras City : Non-Muhammadan
Urban) : Rir, I beg to move :
‘! That the provision for a Committve at Delhi to examine the position in regard

" to the comstruction of the New Capital under the head ¢ Miscellaneous ’ be reduced
by Re. 14,000."’ :

T am somewhat apprehensive ns to this Committee. This House did
not recommend the appointment of any such Committee. T see some
English correspondents who came out to this country bave been com-
menting upon the new capital at Delhi, and they have been commenting
severely upon the conduet of the India Government in embarking upon
this new capital and all that. Whether this Committee owes its origin
to these criticisms or to any desire on the part of the Government of
India itself to re-examine the position, I am unable to see. We are.
anxious, 8ir, that there should not be a change of capital every aix
months or every six years. No doubt vested interests in Caleutta and
elsewhere are raising this question now and again, and T hope the Govern-
ment of India are not yielding to any pressure of that sort in appointing
this Committee. I should like to have information as to what exactly is
the underlying idea in appointing this Committee. Ts it to expedite the
works ' If so, T welcome it. Is it to improve the constructions in
Raisina so a4 to make them not cold weather quarters only bit quarters
syitable both for summer and for cold weather ! If that is the idea
underlying the appointment of this Committee, T welcome it. But if it
is merely to nrolong this agony of where we are going to have the capital,
I must oppose it. Therefore, Sir, T ask for information on ‘this point,
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Mr. President : The question is

‘% That the provision for a Committee at Delln to examine the position in regard
to the construction of the New Capitul under the head * Misccllaneous ’ be reduced
by Ra. 14,000.”"

Oolonel Bir 8ydney Crookshank (P. W. D, Secretary) : Sir, I should"
be very glad to give the Hcenourable Member and this Honourable
Assembly the information they require in connection with the appointment
of this Committee. T moy perhaps be permitted to preface my remarks
by pointing out tke position as it now stands in regard to the construction
of the New Delhi Capital. We are working on a Revised Project Estimate,
which amounts to 1,307 lakhs of rupees ; against that estimate the expen-
diture and the commitments up to the end of March next amount to
823 lakhs. We are therefore faced, that is to say, if we complete the pro-
gramme according to this Revired Project Estimate, with an expenditure
of 484 lakhs. The position in regard to the progress of the works stands
as follows. Tn 1925-26, it ix expected that the Secretariats, Legislative
Chambers, and all other main buildings, with the exeeption of Govern-
ment House, the construction of which will earry on until 1926-27, will
have been eompleted and handed over for oceupation ; and on this fore-
cast, the programme of cxpenditure which the Engineers in charge would
wish to work to in order 1o carry out the work expeditiously and economi-
cally iy as follows. Tu 1923-24, 180 lakhs, as against 200 lakhs, which this
Honourable House allotted for the current year'’s expenditure ; in 1924-
25, 180 lakhs : in 1925-26, that is to say the year during which we hope
to complete the majority of the main buildings, 93 lakhs, and in 1926-27,
the balance of 31 lakhs required to complete all the outstanding works.

The Committee, which has been appointed under the orders of the
Governor QGeneral in Council, is composed of the
following personnel, end T would like to point out
to the Houwe that they need have no fear as to the admission on this
Committee of representatives of the Central Legislatures, in that the
representative of this Chamber is my Honourable friend, Mr. B. S. Kamat,
and of the Couneil of State, the ITonourable Lala Ram Saran Das. The
President of the Committee is the Honourable Finance Member. The
remaining members of the Committee are the Public Works Member ;
Sir M. Visweswarayya. late Dewan of Mysore, of late a Sanitary
Engineer on the Bombay side, and an engineer of wide experience ; Sir
Thomas Smith. Managing Director of the Muir Mills, Cawnpore, and a
meinent business man, and Mr. Dodds, late of Burn and Company,
‘aleutta. :
It will thus be seen that on this Committee are represented financial
interests, Public Works interests, both Chambers of the Legislatures, and
business intereats as well ax commereial and general engineering interests,
Now, the functions of this Committee are that Government wanted an
assurance of the position in regard {o the construction of the new ecapital
of Delhi :
(1) to ensure that completion of the main buildings and of the
capital of Dclhi would be effected at an early date, in order
that the Government should go into occupation as soon as

posaible ;

12 xo0N.
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(2) In doing so, to effect all possible economies in construetion ; and

(8) In urder to assist the Honourabl¢ Finance Member in framing a
definite programme of capital expenditure under ‘this head.

I do not think T require to assure this Honourable House that the
press eomments which we observed not so long ago not only in the papers
at Home but also in the periodiealt of this country did not earry very
much weight in connection with the appointment of this Committee. They
were, however, very .interesting and frequently very misleading. The
origin of the Committee, as my Honourable friend, Mr. Rangachariar has
arked me to inform him, is, as 1 have already explained, in order to com-
plete the eapital as expeditiously as poseible and at the same time effect
whatever economies in constrnetion that may be indieated.

There is no questicn whatever, I shoull like to assnre this Honourable
Wssembly, of even considering any question as to the change in the location
of the capital of the Empire. That is definitely fixed for Delhi, and
since we have already spent or are xpending over 800 lakhs of rupees on
that capital up to the end of the ecurrent financial year, I do not think any
sane person would contemplate making a change now and throawing away
all that money. (Hear, hear.)

In this eonnection T would like to remind the House, if T may be
permitted to do wo, that the secommodaiion available for officials in
Delhi is not suffcient for the requirements of the different Government
offices, and T mention this because T see that references are still being made
to this Simla exodus. Tt is quite impossible for the Government of India
to stay in Delhi during the hot weather. seeing that the accommodation
there is not sufficient to accommodate all the officers and ministerial officers
and offices which require to stay down there ; and, as an illustration of
this I would point out that whereas Hononrable Members themselves are
seated, T trust in comparative comfort in their Chamber at Delhi, and
T understand from the remarks made yesterday by my Honourable friend,
Mr. Harchandrai Vishindas, are alse comfortably quartered there, that no
less personages than the Private Seerotary to His Excellency the Viceroy
and the Military Secretary have to carry on their office work in tents,
under conditions of extreme discomfort of heat and dust, right up to the
end of March, when His Excellency usually breaks up his establishment
at Delhi at the end of the cold weather season. In addition to that,
as Honourable Members are no doubt aware, a very large proportion of
the ministerial officers of the Government are accommodated in tents in
camps not very far from the Secretariat. Tt will therefore be seen that it
would be quite impossible to carry on business in Delhi any time after
Mareh. .

My Honourable friend, Mr. Rangachariar, referred to the natare of
the construction which we are providing at Raisina. With the exception
of a few of the houses, and they are very few indeed, all the accommo-
dation which we have and ave providing there is of a construction which
.18 considered to be sufficient to give emple protection during the hot
weather and rainy season.
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As 1 have pointed out to this Honourable House, our expectations
are to complete these main buildings und get into oceupation in 1926,
and this Committee, which, to use racing parlance, is in the nature of a
preliminary canter to the Incheape Committee, will be able to verify this
forecast and also examine the esiimates which my Department has pre-
pared, to see whether any of the works which are entered thercin and on
which commitments are not already entertained, could be postponed, im
order to relieve the Honourable JPinance Member of the weight of the
financial programue.

I would like to take this opportunity, before closing my remarks, to
refer to the accommodation for lionourable Members in Raisina. Mr,
Harchandrai Vishindas very kindly stated yesterday that Honourable
Members were comfortably housed therc and on the other hand 1 have
seen and heard representations that they are not so in all cases. In this
connection I think my Honourabls friend, Dr. Gour, with his usual acumen,
rightly hit the nail on the head when he pointed out that it was the duty
of the House Committee appointed by this House to advise as to what the
members themselves required, and he added that the House Committee
was in a somewhat moribund condition. As an illustration thereof it
might perhaps interest the House if 1 were to tell them what happened
at the last meeting of the Committee in Delhi. A meeting was called on
a certain Sunday in March, and members who were not on the Committee
were, | understand, also invited to attend.

At the appointed hour the only gentlemen+who were present in the
Committee room were Mr, Keeling, the Chief Eugineer, Delhi, and myself,
(Laughter.) We had gone to considerable ineconvenience and given up
our Sunday in order to be in attendance ; and incidentally 1 may add that
neither Mr. Keeling nor myself is a member of the House Committee.
1 therefore hoy:c that the Members of this FHonourable House will galvanize
their Ilouse Clommittee into action, in order to assist this Department
and the Department so ably presided over by the Honourable the Law
Member in the duties which they are called upon to perform in the
interests of Members themselves.

8ir Deva Prasad 8arvadhikary : Sir, Mr. Rangachariar has got much
more out of Sir Sydney than hc had bargained for, and I believe that
with his usual suavity he will withdraw this motion. Before he has an
opportunity of doing that I should like to comsider the question of the
Committee from the point of view of what BSir Sydney Crookshank has
described as a preliminary canter before the Incheape Committee comes.
I do not know, Sir, whether there are going to be many more preliminary.
canters like this in conncction with other Departments. We have heard
of the Innes Committee in connection with military expenditure. I am sure
that Committee will do work of a satisfactory nature, but the Committee we
are now considering seems to be a Committee of fortification. ‘‘ Touch ye,
il ye dare '’ to the Bengal Members is Mr. Rangachariar’s war ery. He has
had full satisfaction. Sir Sydney hus read out the names of the Members of
the Committee and the ‘‘ not wanted '’ Bengal Members are not there. They,
are very rarely on any Committees of importance ; on this Committee
of all, they are not and could not be. Therefore, Mr. Rangachariar may
be well assured that the scheming and machination that he apprehends iy
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not, coming. 1 should have thought that what the Inchcape Committee
would have to consider would be done uninfluenced by Delhi dust in March,
They will come in November and the Delhi dust of March may be avoided.
A Committee like this should not be allowed to raise dust of another kind
to obscure the vision of the Inchecape Committee.

In passing, Sir, 1 thought that, according to official calculations, there
is neither heat nor dust in Delhi in March and that for seven months it
is one of the healthiest stations that God's creation has ever furnished.
(The Homourable Nir Malcoim Hadey : ‘* For twelve months.’’)
Mir Malcolm Hailey knows Delhi better. With his usual allowance of
quinine and a few other things he managed to make himself comfortable
there all the year round for many years. (The Honourable Sir Malcolm
Hailey : “* 1 can assure the Honourable Member that I never even needed
quinine there.”’) I think the balance of saccharale in his constitution
overcomes the need of that. Any way, Sir, I think the Inchecape Com-
mittee ought to have been allowed to approach the consideration of this
question without all this adventitious offending sort of outworks that this
Committee sans the Bengal Members is expected to be able to achieve.
When Sir Sydney was speaking, 1 thought it was a sort of vote of eensure
that the Government had passed ou those who were responsible for Delhi
aud the Government wanted a Committee on which expert business men
would be represented who would tell them that their Delhi authorities were
going on all right and that there would be no trouble and defects and
difficulties. That, however; towards the end of his speech, was rather given
away and we were told that this Committee is a preliminary canter for
the [nchcape Committee. Now, Sir, the sanity of those who would recom-
mend the scrapping of Delhi even after the expenditure of Rs. 800 lakhs
has been questioned. I believe there is more than one Member in this
Ascembly who would be lacking in that sanity ; in official documents
and unofficially it has been repeatedly urged that it would be a great
suving. even now, economically and politically, to scrap, so far as the Gov-
crnment of India purposes are concerned, the buildings that have sprung
up and to go elsewhere and spend the rest of the money, for which they
can yet have a much better capital.

Bir, the less said regarding the Members' accommodation, the better,
‘Those who have had to occupy svme of the buildings know what sort-of
accommodation they get. The hostel is by no means the only idea upon
which Members have to go. Sir Sydney is a Royal Eugineer ; he is a
diplomat also. He has taken the Members quite at the weakest point when
he has reminded them that their lHlouse Committee is worth nothing and'
that, if they are suffering inconvenience, they have to thank themselves.
That, however, is by the way. As Mr. Rangachariar has pointed out, this
House is not responsible for the appointment of this Committee and that
the reasons for the appointment of this Committee were not at all apparent.-
When they have been made apparent they are by no means satisfactory,
the Inchcape Committec would not profit but is bound to suffer by the’
deliberations.of this= Committee. I hope Mr. Rangachariar will not with--
draw his amendment but will sec what the fecling of the House is on the
question. '
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Rao Bahadur T. Rangachariar : Sir, I am perfectly satisfled with
the explanation given by the Honourable the Secretary in the Publie
Works Department. 1 only wanted to re-affirm for my part and on the
part of many others that there should be no fiddling about this question of
capitul over and over again, because the country cannot afford it.

Therefore, 8ir, with your permission, I gladly withdraw my motion.
The motion was, by leave of the Assembly, withdrawn,
Nowrtn-West FroNTiER PROVINCE.

Dr. Nand Lal : Sir, before 1 proceed to discuss my amendment,*®
may I beg to be guided by a definite ruling from the Chair as to whether
I can make references to the general aspect of the administration of the
North-West Frontier Proviace, because this point arises from a number
of circumstances. Firstly, the llonourable ithe Finance Member made an
allusion to that administration, and, secondly, I am of opinion that, when
supplementary demands are hefore this Assembly, every Honourable
Member of this Assembly is entitled 1o make references to the general
administration. (lear, hear.} Therefore, Sir, 1 feel bound to trouble
You to give a definite decisiou on this point before I proceed to discuss
the motion on its merite,

Mr. President : In view of the character of the note in column 10,
I am not quite sure what is in order.

Dr. Nand Lal : Then, Sir, am 1 to understand that I have to discuss
this motion only with reference to the remarks given in column 10.

The Honourable 8ir Malcolm Hailey : May 1 be allowed, Sir, to point
out the exact facts to guide you in your decision, It is the case that the
Assembly voted Rs, 1,03,49,000 for the purposes of the North-West
Frontier I'rovinee, and it is now proposed to ask it to vote Rs. 1,11,22,000.
Therefore, Sir, there is in this case an actual increase in the voted expendi-
ture over what was accepted by the Assembly in March last ; on the other
hand, of course, the increasc is exceeded by the savings in non-votable
expenditure.

Mr, President : Does the excess amount cover all departments of the
administration ? Dr. Nand Lu! wishes to know whether he can roam all
over the Province.

The Hononrable Bir Malcolni Hailey : Practically all parts of the‘

administration.

Dr. Nand Lal : Siv, only a.few months back-I had the honour of
m\utmg the kmd attcntion of this Assembly to various phases'of the ad-
ministration in the Nort-West Frontier I'rovince, and ‘on that occasion T

had the privilege of pointing out that the administration of that provinee
i§ very defective. I pointed ont that there were raids after raids, dacoities.
after dacoilies, yet the Government asked us to give them money. May 1
ask the Honourable the Finance Member what effective steps have been

%4« Thyt the provision under the head ¢ North-West Fromtier Provinee ' bg
reduced by Ra. 500."’
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taken by the Government in reducing the number of raids ¥ Has the
number of dacoities decreased ¥ What additional measures have been
adopted by the Government of India to put a check on all these defects
and remove them ! If the Government of India had adopted some effective
measures, then I should have been the first person to give my vote in
favour of this supplementary demand ; but, if my information is correct,
I am sorry to say that nothing has been done. The number of raids, T am
told, appears to have shown no striking decrease. The number of
dacoities also, I am told, appears to have shown no appreciable falling off.
Therefore, if my hearsay information is correct, then the natural con-
clusion is that the administration of the North-West Frontier remains as
defective as it was a few months before, and that is why I oppose this
demand.

No far as the military expenditure relating to that Province is con-
verned, I have still to complain, That expenditure, in a very intelligent
manner, has been placed under various heads so that we may be unable
{o distinguish it ; but my examination, according to my humble lights,
of the whole demand, and my going into various items, lead me to the
belief that a great amount of money, in a very disguised manner, is spent,
on the military department. In the last debate, on the occasion of the
Budget, I raised my voice, and the answer given to me was that this ex-
penditure was indispensably necessary. I had to submit then, and I am
re-submitting now, that as a matter of fact no convincing explanation has
ever been given by the Government of India, May I ask the Honourable
the ¥inance Member if he will be kind enough to enlighten me as to any
cogent and satisfactory explanation he has in support of that expenditure.

After making these brief remarks, T come to the remarks printed in
the last ecolumn of this printed Supplementary Demand. There we see, Sir,
the words, “ Rs. 6,000 for additional income-tax expenditure as approved
by the Standing Finance Committee added to the item which was voted
by the Assembly,”’ printed, on page 151 under the head *‘ Taxes on
Income ”’ in the detailed estimates and demands for grants as voted by
the Legislative Assembly for 1922-23. The total amount voted was
Rs. 46,000, and here I find thut an additional demand is now asked for.
No explanation has been given, barring this, that the Finance Committee
hus approved of it. I will submit, once for all, that the opinion of the
Standing Finance Committee is no authority for us. We should like
to be convineced where this money, has been spent and for what
purpose this money was really required. Some indication of purpose is,
indeed, given ; but, the explanation, which ought to be given and which
seems to be requisite to convinee us, is not forthcoming at all, Therefore,
I wouid ask the Honourable the Finance Member to give me some explana-
tion which may establish that this sum of Rs. 6,000 was indispensably
neeessary, for the income-tax department, to maintain the income-tax
staff. Simply putting this remark is not sufficient.

On these grounds I move the amendnent ;

‘! That the provision under the hea! * North-West Frontier Province ’ be reduced
oy Rs. 500,*

Dr. H. 8. Gour : Sir, there are only 29 Members present in this
House. |
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The Honourable Sir Malcolm Hailey : Before the major part of
Dr. Nand Lal’s argument is dealt with, I will provide /him with the
information for which he has asked on the subject of the proposed increase
in the Income-tax staff. It is perfectly true that the Standing Finance
Committee does not represent any ‘‘ authority '’ to this House. That, I
understand, was the word used by Dr. Nand Lal, although, Sir, T am
afraid it so often happens that when my Honourable friend speaks the
centre of interest is transferred from this House to the lobbies that the
conversation there makes it a little difficult to understand exactly what
point he is making, But although the Standing (Committee does not
of course represent any anthority to this House, the Honourable Member
may take it for granted that demands of this nature are very carefully
serptirised by the Standing Finance Committee before they come to the
House. T have no wish to detail {o the House the whole of 'the informa-
tion that was placed before the Standing Finanee Committee, in this case;

it will suffice to give a very brief summary of it.
L2

There has been a very considerable increase in the number of asses-
sees in the North-West Frontier Province owing to the development of our
specialined establishment. Tt was 2423 in 1918.19—1920-21, A special
sarvey was then carried out and the number of additional assessees was
placed at ahout 800. The consequence was that it was found impossi-
ble to carry on the work without one additional officer, and from the sum
placed in the Budget you will see that the officer was not one of very high
standing. The inerease commended itself to the Standing Finance Com-
mittee as one which was due cntirely to the inerease in the number of
assessees, and it was hoped, and T think on good grounds, that the increase
would be remunerative. Sir, you cannot in these scattered areas expect
to colleet your income-tax with exactly the same economy as is possible
in the larger centres ; you must make detailed inquiries throughout a
somewhat large and extended area. And finally, Sir, if you are to earn
your income-tax you must employ an adequate establishment to to so.

If you are to proteet your income-tax payer, you must have apn
adequate establishment in his interests,

Mr. K. R. L. Agnihotri (Central Provinces Hindi Divisions : Non
Muhammadan): May I know why are Rs. 7 lakhs wanted for that
prqvince ? .

Mr, Denys Bray (Foreign Secretary) : Sir, when I see Dr. Nand Lal’s
name cobupled with the North-West Frontier Province, I ean generally
make a shrewd guess at the sort of onslaught he is preparing. Forewarn-
ed I am sometimes able to forearm myself. But to-day he lulled me into
security by his very moderation ; for in dealing with the North-West
Frontier Provinee, it is not usual with him to seek to reduce the budget
by Ra. 500 or even by thousands. He aims at the total extinetion of
the province, budget and all. T assumed, therefore, that he was simply
out for a little information, and I thought he would seek information
regarding the doings and musings and the conclusions of the North-
West Frontier Committee. So I came prepared with a nice little
speech, taking up the attitude of diseretion itself. I was going to beg
tEe Honourable Member most discreetly to suffer g little longer in
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patience. I was going to explain that the Frontier Committee so far
had arrived at no final conclusions and that until their conclusions
were actually final, I could give him no further information. But 1
find that he threatens or rather that he started with threatening us
with a general review of the whole frontier administration. Now, Sir,
that really was the subject of our frontier inquiry, and I do not propose
here and now to dwell any further on it. Ile asked what had been
done in the matter of raids, and I think he said—owing to disturbances
outside I am not quite sare that I quote him aceurately—-that aceord-
ing to his information the raids were on the increase. Now unfortunately
I am unable to earry fizures in my head, and still more unfortunately
I have not brought the necessary papers with me. But the other
day I prepared an answer for the Council of State giving the figures
for the last financial year ; and the figures of trans-frontier crime
under every head, 4n every category, showed roughly a decrease by
half of the figures for the preceding year. The fizures are still grim,
but this striking decrease is a very stimulating record for those officers
on the frontier who are now engaged in the laborious task of recon-
struction on the frontier after the great upheavals from the year 1914
onwards. They are full of promise that the end is in sight,

1 cannot help thinking that the Honourable Member—and here
I may refer more particularly to Mr. Agnihotri’s question—is under
some misapprehension as to the precise meaning of the figures before
us. I had hopes that the Honourable the Finance Member was going
to explain the precise position. But in brief it is this. The Assembly
declining to listen to my voice in the budget debate cut the Frontier
Province budget down by Rs, 12,91,000. Now we have gone at least a
lakh and a half better. True we were not able to make the whole cut
in the voted items. But, Sir, it would ill become this House, I think,
to object to the fact that we turned to the non-voted items to make up
a large portion of the ent. And not only that. We instituted on the
North-West Frontier a retrenchment committee—but 1 suppose my
Honourable friend, Sir Deva Prasad Sarvadhikary will object to this also
as a preliminary canter.--and on that Committee we were able to secure
the services of Mr. Sadudin, the leader of the Peshawar Bar, and one
of the most prominent public men that the Frontier CCommittee came
aeross in our progress through the province. Thanks to their labours
we have already effected a retrenchment of over Ra. 53 lakhs of recurring
expenditure and varions other proposals arising out of that Committee
are now before us. They cover several lakhs more.

I think I have dealt with all the points that my Honourable friend,
Dr. Nand Lal, raised. And in any case I do hope that I have explained
to the House and convinced the Honourable Member that on the North-
West Frontier we are now engaged—and I suggest with considerable
siecess—in carrying out a three-fold programme of peace, retrench-
ment and reforms. In what manner those reforms will issne T eannot
say. I decline to anticipate the Frontier Committee’s conclusions of
which I have no official knowledge.
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Mr. Abdur Rahim Khan (North-West Frontier Provinee: Nominated
Non.official) : Sir, I had no idea that I will be obliged to speak, but when
I saw my friend, Dr. Nand Lal, again standing up to discuss our frontier
provinee, it is my pleasant duty to bring to his notice in particular that
things have changed from worse to better there ; he will be delighted to
know that at present there is not a single kidnapped person either in Tochi
Agency or in Wana Agency. He must also know that Tonk which used
to be always raided is altogether free from a single dacoity or a single theft
owing to the appointment of local levies. 1 am surprised that somehow
or other the tendeney of this Assembly unfortunately is against our pro-
vinee.. (Cries of *“ No.”’) T am glad to hear *“ No, no,”’ But T am mure
that those gentlemen with whom we had the pleasure of working on the
Frontier Inguiry Committee, though there may be some differences of
opinion between us have come back from the Frontier Province with a
better idea and a better opinion about the publie there. My friend,
Dr. Nand Ial, will be delighted to know that ours is the only provinoce
where there is no Hindu-Muhammadan question at all.

I must tell my friends that fortunately we have not had such bad
and sad riots as those which recently occurred in Multan. In spite all
of that the officers are doing in my provinee both political and military,
1 think it will be somewhat ungrateful on the part of some Members of this
House if they do not adequately acknowledge and appreciate their best
services, The attitude adopted by seme of the Membery of the Assembly
towards those respousible officers would tend to discourage them. What
will be the result ? We the residents of the provinee will suffer, because
those officers will wet disheartened whieh is but natural so that they won’t
put iheir hearts into their work which they would otherwise do. 1 must
tell the Honourable Members of this House that our provinee has improved
in each and every respect, and if therc had been any unrest or any
dacoities, these were not due to the fault of any officer whatsoever, they
were firstly due to the geographical position of the North-West Frontier
Provinee itself and secondly it was due to the unrest in Afghanistan, and
lastly T must say it was also mainly if not entirely due to the general
unrest all over India. My friend is right to sympathise with those people
who suffer from dacoities, but at the same time he should not forget the
fact that similar dacoities take place all over India—for instance a big
dneoity togk place recently in Allahabad. (Cries of ‘“ No, no ’* from the,
United Provinces Members.) Some IHonourable Members say ‘‘ No, no,”’
but’ what was that dacoity in a motor car ! (A4 Voice : ‘ That was in
Bengal.”’) Anyhow the present peace in the Frontier is entirely due to
thr good management of the political officers because they have kept these
unruly peaple under control. 'Why shonld you expect those people to
behave well, why should they not eommit dacoities when they see that they
are a paying business and concern ¥ (Laughter.) DBut I say the present
peace in the frontier is entirely due to the wonderful tact displayed by the
politieal officers, because they are in constant touch with these unruly
people and they have brought them under their eontrol and influence. A
good many Members of this TTouse evidently do not know as to what the
position of the British Government is in the Tndependent territory, and T
may tell them that the Political Officer has not got any autherity there,
he has no military force at his command. The Political officer in that
part of the province has to do everything in his own good and tactful ways,

4
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which in other words means he should be on friendly terms with those
people. I do not want to flatter anybody or to be called ‘' Khushamadi ”’,
bui I cannot help mentioning Major Parson’s name in particular at this
occasion who after the military avocation of Wana, always moved about
without any military aid or escort in his agency with these wild Khasadars
risking his life at each and every step. Will I be wrong if I say that not
only the Government of India but also the British Government should
be proud of such persons ; these are the persons, fortunately officers of
siuch type are many in number in our Province. They have succeeded
in winning the confidence and respect of those people. If such an officer
has won the goodwill of these independent tervitory people, T think it
is most ereditable to him, and it will be extremely unkind an our part to
discourage such officers. [ would request my Honourable friend
Dr, Nand Lal to kindly come to our provinee and see for himself the eon-
dition of things, and if he comes, I am sure he will come hack quite a
different person and change his opinions, as my Ilonourable friends Rao
Bahadur Rangachariar and Mr. Samarth have, I think, changed their
views about the people of the frontier. There may be some difference
of opinion between us, but T ean say this much that they have come back
with better ideas ahout our people, and T am proud of the opinion which
they hold about our people.

Dr. Nand Lal : Sir, T would not have taken any more time of this
Assembly, but I amn sorry I am now compelled to take some time to reply to
the remarks of the Honourable the Finance Member. My remarks were
quite pertinent. I clearly referrcd to the item of Rs, 6,000, and if the
Houourable the Finance Member had a good many irons in the fire and he
was looking into other things, while I was making my observations, T am
not responsible for it. T clearly asked, for what purpose he was going to
ask for Rs. 6,000. You have already taken many thousands only a few
months back., Could you not anticipate that this special expenditure
would be required 1 This was the point that I laid before the House, and
I am sorry that the Hc&nurable the Finance Member could not follow
me.

'With regard to the reply given by the Honourable Mr. Bray, I may
say that T would have accepted his view that he is not in a position to give
an adequate description of the measures which have been taken, because
the Report of the Frontier Inquiry Committee is expected to be put soon.
However, my Honourable friend Khan Bahadur Abdur Rahim Khan has
forced me to make some remarks in reply to the explanation given by the
Honourable Mr. Bray.

Mr. President : Order, order. I thought the Honourable Member
was going to make a personal explanation or withdraw his motion. Even
the Honourable Member from the North-West Frontier Provinee cannot
force the Honourable Member to make some remarks which are out of
order. !

The question is :
¢ That the provision,........ XL
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Dr. Nand Lal : T have rot finished, Sir. I was going to give an
answer to those remarks, made by the Honourable Mr. Bray and the
Honourable Khan Bahadur Abdur Rahim, relating to the merits of the
admwinistration. . . .. ces

Mr, President : The Honouruble Member can take another oppor-
tunity. ’
The guestion is:

¢ That the provision under the head ‘ North-West Frontier Province ' be reduced
by Ra. 500.”’

The motion was negatived.

Exeenpiturt ov DyLar,

Dr. H. 8. Gour : Sir, I beg to move :
¢ That the provision under the head ¢ Delhi * be reduced by Rs. 1,000.*’

Sir, T hope the Honourable Members will not treat this motion
in the same cavalier fashion in which they had been treating the other
motions. Very fow words are required to commend this mdétion for
the acceptance of this House. Honourable Members will find that during
the budget discussion, our Party claimed to reduce the Delhi grant by
Rs. 1,67,000, and the Ionourable Mr. Jamnadas Dwarkadas also
wanted to reduce the Delhi grant by the same, if not a larger amount.
On a compromise being reached with the Honourable the Home Member,
he said : *“ I am, however, prepared to say that the (Government prefer
10 reduce this demand by Rs., 1,00,000.” Honourable Members will
find this stated at page 452 of the Budget. Consequently the demand
under the head ‘‘ Delhi University ’' was reduced by Rs. 1,00,000 at
the instance of the Honourable the lJome Member who accepted the
réduction on behalf of the Government. Now Honourable Members
will find that this reduction has not been given effect to. If Honourable
Members will turn to page 780 of the Budget for the current year,
they will find that out of Rs. 67,11,000, which is the budget estimate
for the current year, there was ample room for the reduction of one
lakh of rupees, and because they knew that there was a very large
margin of reduction that they accepted the motion of this House.
What has since occurred to increase the estimates to justify the Honour-
able the Finance Member to come up before this House and say *‘ we
have, failed to carry out our compact *’, I do not know. Let me assure
the Honourable Members that when I speak of the Delhi Grant, I do.
not speak of the Imperial Delhi Grant. I am only speaking of that
small Delhi which is not bigger than the palm of your hand, some
8 or 9 miles long and almost as many miles broad, one city the
administration of which cost this large sum of Rs. 67,00,000, and the
revenue from which is not more than Rs. 32,00,000. Well, Sir, I should
like very much to kuow in what direction the Government have cuttailed
their expenditure which they.had agreed to do. I am informed,—
and I speak subject to correction—that this reduction of one lakh of
rupees has been made upon Education.

The University of Delhi, which you launched into existence on the
last occasion, has been vitally affected by the reduction of Rs. 25,000
ont of the very small grant of Rs. 75,000 which you voted. Primary
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and other schools, I am told, Lo the number of 15, which are the
prime necessities of the nation, which 1s a nation-building department,
which is necessary for the very growth of the Indian nation, have been
shut down. Do you approve of it ¥ (Cries of ‘‘ No.”’) Do you for
one ‘moment lend your voice to cutting down this expenditure upon
the most vital needs of the nation ¥ If the Government had abolished
a few superfluous offices—if the Government had cut down the very
large expenditure upon buildings,—we would have nothing to say, but their
sharp axe was applied to strangling prinary education, secondary eduea-
tion, higher education, education generally, which should have .been the
last to be tonched by the rctrenchment axe. Sir, we have complained,
and complained bitterly at the last Delbi Session. Qur opinions you
will find enshrined in this voluminous record of our Delhi Nebates, and,
if one thing were made clear then, it was this, that, whatever retrench-
ment we make, whatever retrenchment yoa may give effect to, you rhall
not touch education. What is the expenditure of the Central Govern-
ment upon education ¥ Wili the lonourable the. Home Member inform
us ¥ If he did, yon would see how this vast Empire of India is being
starved for want of education. You will see how we have to hang our
heads in shame when we eompare the miserable illiterncy of the people
of this country with the advanced and advanecing nations not only of
Europe but of the Far Iast. 1t is a lumentable spectacle, a gross deve-
lietion of duty on the part of those wko are responsible for the construe-
tion and development of the Indian Isinpire. We are told, Sir,—we have
been repeatedly told—our finances are short, we are not able to meet
all our requirements. Let me point out, Sir, that, whatever may be
our shortecomings, whatever may he the finencial stringeney, there i one
subjeet which is dear to the nation and it is education, and no retrench-
ment, however urgent, however imperative, shall cripple, starve, or
kil edueation. That, I say, is a considered policy of this House.
(Applause.) The Government have offended against that policy. And
1 ask you, Sir, that we must now raise our united voices in protest
against the conduct of the Government in starving education.

The Honourable 8ir Malcolm Hailey : I was not aware, Sir, that the
previous demands had been discussed or decided in at all a cavalier spirit
by this Assembly. T kave 1o cause of complaint on my side as to the
decisions of the Assembly on previous demands for supplementary grants,
and I am astonished to find that Dr. Gour also, who olaims to voice the
viewg of a number of Members of this Assembly, should have cause to
:mmp*ain of the procedure adopted by it. With regard to the expenditure
on Delhi now under discussion I shall certainly give no cavalier reply. T
shall give the facts and leave the House to decide how far they justify the
charge brought against the Central Government, and in such warm terms,
by Dr. Gour. B S1E

It is true that the whole of the lakh o} rupees which it was hoped to
reduce from the expenditure on Delhi was not realised by the reduetions
made by the Home Department. It is not however true that all the redue-
tions made were under the head ‘‘ Education.”’ I take it that the House
will agree with me that the real gravamen of Dr, Gour’s charge was not that
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the whole of the savings had not been realised but that such savings as had
been realised had been realised by reducing the provision for education.
What, he said, ways the position of the Central Government in regard to its
expenditure on education ? Shameful—or little short of shameful. Well,
Education, of course, save in the small areas under the Central Govern-
ment, is*not the funetion of the Central Government at all, and if we place
a comparatively small demand in our Budget on that account, it is merely
because we are no longer in charge of that particular subject, which is,
of course, a transferred one. So much for the general question. Let me
turn to the particular ease of Delhi. And again Dr. Gour will not, I hope,
complain if I pour a little cold water on the somewhat heated view which
he addressed to the House. I am not by nature inelined to make insinua-
tions, but when he mentioned the word ‘‘ Delhi University ’’, I think
1 detected a little added warmth in his voice. Now, the cuts that have
been made in elueation in Delhi are not of such a charaeter that they
deverve the severe stigma that Dr. Gour has bestowed upon them. Educa-
tion will not be brought to an end in Delhi. Primary schools, the House
will be astonished to hear, have not been affected by the eut which has
been wade. No reduction—I have it on the authority of my Honourable
colleague the Home Member--has been made in the provision for primary
education. .

Dr. H. 8. Geur : Fifteen schools have not been closed down ¢

The Honourable 8ir Malcolm Hailey : If they have, it must be due
fo the setion of the municipal or District Board authorities under which
primary schools are administered. The provision made by the Central
Government has not been reduced. So that, on that partieular point, I
think, my answer is complete.

Inow pass to secondary schools—equally an important department of
education. Now, the estimate for 1921-22 for the secondary schools was
Rs. 1,65,000 and the total budget estimate placed before the Assembly last
year was Rs. 2,49,000—a very considerable increasc. After consulting with
the Chief Commissioner it was found that in certain respects, such as
building and furniture grants, the expenditure could be reduced,—expendi-
ture, that is to say, originally provided in the Budget which as I have
pointed out was in itself a very considerable increase on the Budget of
1921-22. Now, I think, that, if any Local Government had to meet a
similar charge, namely, that they had made a small reduetion in building
and furniture grants on secondary schools, in order to meet acknowledged
finanecial difficu]ties, it would perhaps resent so warm a charge brought
against it as that which has been advanced by Dr. Gour against the
Central Government. My point_ will be elearer if I give the House the

e exaet figure by which the grant to secondary schools

bas been veduced. It is Rs. 10,000 only. Then, I

come to the Arts Colleges, for T wish to go through the whole of the subj:sct
with Dr. Gour. Tn 1919-20, we provided the Arts Colleges with grants for
Rs. 64,808 ; in 1920-21, there was an estimated expenditure of Rs. 94,570,
an increase of some Rs. 30,000. That in itself goes to show that we ;vert;
not niggardly inclined. In the current year's budget that expenditure
was further inereased to Rs. 1,01,500—again a further proof of the desire
of the Central Government to treat the matter in a fair spirit. Having
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however made those advances in progressive expenditure, an examination
was made to see whether there were any points in which the expenditure
on the Arts Colleges could be delayed, and it was found again that in
respect of building a delay could be justified. DBuilding grants were
reduced by the trifling sum of Rs. 10,000, Lastly, | ecome to the Delhi
University, All that was done in regard to that cherished project of
Dr. Gour’s heart——and [ have not of course the slightest desive to eriticize
him in that he advances so warmly the cause of an institution in which
he is s0 keenly interested—all that was done in regard to the Delhi Uni-
versity was to take into consideration the fact that four months of the
yrar had passed and that therefore a proportion of one-third of the ex-
penditure which would have been incurred throughout the twelve months
was unnecessary ; and the sum provided was proportiohately reduced.
If the total expenditure which the Delhi University had asked for twelve
months was justified, and if during four months no cxpenditure had been
incurred, a reduction of that proportion of expenditure was equally justi-
fied. Well, Sir, that is the whole tale. I have dealt with it on behalf
of my ITonourable Colleague, the Home Member, who agreed to the general
cut in Delhi expenditure, but T do not think that 1 am justified in c¢laim-
ing on his behalf that the facts which I have revealed to the Ilouse do
not justify Dr. Gour in saying that we have either made the entire cut
against education, or that the small eut which we have made in regard
tv education justifies the very heavy strictures that he has passed.

Mr. President : The question is :
4 That the provision...... i
Dr. H. 8. Gour : 1 want to reply, k{ir.

- Mr, President : The question is :
‘¢ That tho provision under the hoad ¢ Delhi ’ he reducéd by Re. 1,000."
The motion was negatived.

Exrexoirure uNper CoNTroL oF Hieu ComMissioNen ror Iniia,

Dr. H. 8. Gour : Bir, I beg to move :

¢4 That the provision under tho head ‘ Expenditure in Englund ’ under the cnnttol
of the High Commissioner for India be redueed by Re. 1,000.’’
My intention in moving this motion is to ask the Honourable the Fmancc
Member for information as to the necessity for this expenditure of
Rs. 7,083,000, the last item in the supplementary budget. Honourable
Members will find that this additional expeuditure is said to be due to
‘‘ gertain transfers from the Secretary of State’s Budget, additional ex-
penditure of the Indian Trade Commissioner, East Africa and an expendi-
ture of £800 approved by the Standing Finance Committee in connection
with the British Empire Exhibition '’. Now, Sir, as regards the British
Empire. Exhibition, T understood that we had already voted a certain sum
of money at the instance of the Honourable Mr. Innes who asked for a
vote of this Assembly. Then it is said ‘‘ An unforeseen expenditure of
£20,000 has hadto be included owing to loss of stores through the sinking
of: the 8.8. Egypt ’.’ 1 do not want any explanation with reference to the
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sinking of the ‘* Egypt ”’, for I think on the last occasion the Honourable
the Finance Member has given a sufficient explanation about the loss of’
the stores. But what I want the Honourable the Finance Member to
explain to this House is, how is it that this large sum of money which is
now asked was'not anticipated at the time of the Budget, and why is it
that the additional expenditure in connection with the Indian Trade
(Commissioner, East Africa, has become necessary ¥ These are queries
which 1 would ask the Member in charge of this Department to
explain.

The Honourable 8ir Malcolm Hailey : 1 have endeavoured to obtain
full details of the transfers referred to, but I am afraid that 1 have not
been able to place my hands on them for the moment. But I amn aware
of the general nature of these transactions, and T think I can supply
my Honourvahle friend with an answer to his very natural question as
to  why this expenditure was not foreseen when we prepared the
Budget, There has heen a continual process of transfer of fune-
tions from the Seeretury of Btate to the High Commissioner. Indeed
I have heard people in London ask why it is that the Iligh Com-
missioner still site in Grosvenor Gardens and so much of the office of the
Necretary of Btate remamns in Whitehall ; there has been a suggestion
that the positions pf the two are being slowly reversed. The process
lowever hag haen gradual : each case of transfer has to be considered on
its merits as to whether the High Commissioner can or cannot suitably
undertake those funetions, With the gradual transfer of minor functions
from the Seeretary of State’s office to that of the High Commissioner, we
have in consecuence to transfer the connected funds also, the result of
course being, as in the present case, a corresponding reduction in funds
shown in the hudget as placed at the disposal of the Secretary of State
(Head 57). Tt is, Sir, T understand, a process which is entirely in con-
sonance with wishes often expressed here that functions of this nature
should be transferred from the Seeretary of State who is in control of the
Indian (Government to the Tigh Commisrsioner who i under the control
of the Indian (iovernment, and on that ground alone I do not think that
my Honourahle friend neced have any reasons to complain that such
functions are gradually passing into the hands of the High Commissioner.
With regard to the additional expenditure on the Indian Trade Commis-
sioner, East Africa, no doubt my Jonourable friend, Mr. Innes, will be able
to answer the question asked by Dr. Gonr.

The Honourable Mr. 0. A. Innes (Commerce gnd Industries Mem-
ber) : Sir, as regards the additional expenditure required on account of
the Indian 'Trade Commissioner in East Africa, I must frankly admit
that a mistake was made. I am not quite sure by which Department
the mirtake was made, nor do 1 think that it matters much. At any rate
we agked for £3.700 for the Indian Trade Commissioner inelusive of an
Assistant Trade Commissioner in East Africa and only £1,500 was pro-
vided for by some mistake in the High Commissioner’s budget.

We asked the Indien Trade Commissioner in East Africa to examine
his Budget most carefully and he has been able to effect saving to the
extent of Rs. 6,700. But we are short of Rs. 15,300 if we are to provide an
Indian Assistant to the Trade Commissioner in East Afriea and that is
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the reason why we have had tu pluee this supplementary demand before
the House. If we get the money voted, we should be able to appoint this
gentleman, who, as the House knows is to be an Indian Assistant to the
Trade Commissioner, towards the end of the year. If we do not get that
money, then the appointment must lie over. As regards the British
Empire Exhibitian, I must correct the statement made by my friend
Dr. Gour. No provision at all was made for the British Empire Exhibi-
tion in last year's Budget. The Ilouse will remember that it was only
at the end of March thar I was able to obtain the general approval of the
House to our participation in the Exhibition, and this money is
required mainly for the salary of the Exhibition Commissioner,
Mr. Vijayarachavachariva, who was appointed, I think, in June and who
has now gone Home and is making preliminary inquiries ‘in connection
with our participation in the Bxhibition in England.

Dr, H. B. Gour : In view of the explanation furnished, Sir, T beg
leave of the Ilouse to withdraw mny motion.

The motior was, by leave of the Asserﬁb]y, withdrawn.

Exrenprrore UNper CoxTroL or THE Hren CoMmissioNEr ror INDIA.

Dr, Nand Lal : Sir, when I went through the remarks, T was foreed
to come to the conclusivn that the refcrence has been made gencrally.
Therefore I am entitled to offer general remarks. Am I right, 8ir ¥ Will
the Honourable the Chair give a decision on thig point whether T am right
in my opinion that I am entitled to offer general remarks. because the
only deduction, from the remarks in column 10, is that reference has heen
made to the general aspect of the question.

Mr. M. 8. D. Butler (Iiducation Secretary) : On the point of order,
Sir. I understand that my Iononrable friend, Dr. Nand Lal., desires
to raise the question of the Tedian Students Committee. If this is so,
I submit he will not be in order. '

Dr. Nand Lal : May T rise to a point of order ? T asked for the
decision of the Honounrable Chair and my Honourable friend, Mr. Butler,
has intervened. :

Mr. President : The Honourable Mr. Butler is entitled to intervene
seeing that he had a suspicion which may prove to be true. The Honour-
able Member is not entitled to ask the Chair to give him a blank cheque.

Dr. Nand Lal : Sir, I move my motion, which runs as follows :

¢ That the provision under the head ¢ Expenditure in England ' under the control
of the High Commissioner for India be reduced hy Ra. 500.°’

Sir, my present information ia——-I' am subject to correction—that
this high officer was originally appointed to look after the interests,

* Motion on the Paper : ‘' That the provision under the head ¢ Expenditure in
Fngland ' under the eontrol of the High Qommissioner for India bo reducod - by
Re. 500,
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inter alia, of the students. That function is, as I have heard, not
adequately performed. '

Mr, M. 8. D. Batler : Sir, s a point of order, I submit that no
demand is being made by the Government on behalf of the students in
England. I submit therefore that the remarks of the Honourable Member
are out of order.

Mr. President : The Ionourable Member must find some other
subject.

Dr. Nand Lal: I shall not speak on the general aspect. I must
bow to the Chair. Now, Sir, I will speak within the four corners of this
demand. May I invite the atiention of this Honourable Assembly to
the latter portion of the remarks printed in column 10. The remarks
which I take exception to arve as follows :

«¢ An unforeseen addition of £20,000 bas had to be included owing to loss of

stores through tho sinking of the ¢ Egypt.” It is possible that this will be recovered,
but this is uncertain ot present.’’
Now, this sort of demand is asked for aud this sort of explanation is
incorporated in the column meant for remarks. Is the Honourable the
Assembly satisfied with the correctness or propriety of these remarks f
These remarks are based on hypothetical conditions. I think this Assembly
would expect that there should be some sort of certainty in the remarks
when asking for certain demands. Then, further on, it is stated :

4 £6,400 has also had to be addoed on account of leave sularics which a provincial

Government failed....."’
The name of the Government will not be given so that we may be kept
in the dark, aad we may not be able to come to any definite eonclusion.
Which is that Government which unfortunately did not take notice ?
I ask for this information, so that we may not trouble the Government
of India iv future. o

The Honourable 8ir Malcolm Hailey : At any consequence, I decline
to reveal the secret. ¢

Dr, Nand Lal : The remarks go on to say that this amount has also
bad to be added ** on account of leave salaries which a provineial Govern-
ment failed to tuke notice of when forwarding its original estimates to
the High Commissioner,”” In the first place, 1 object {o this sort of
replarks. In the second pliace, 1 ask what was the necessity for asking
for this mcney. ‘I'hese remurks ure not convineing at all. They do not
bring home to us that really the moncy is required. Therefore, I move
this amendment, and 1 hope, that this HMonourable Assembly will accept
ltl

Mr. President : The question i3 :

¢ That the provision under the head ¢ Expenditure in Englund ’ under the control
of the High Commissioner for India be reduced by Ra. 500,

The motion was ncgatived.
Mr, President : The question is :

¢4 That for the nmounts aguinst cnch hend of demand shown in eolumn 3 of the
Btatement entitled ¢ Statoment comparig the total voted and non-voted expenditure
icluded in ouch gruut under ¢ Lixpenditure from revenue ' for 1922-23 with the
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rovised estimatos of cxpenditure for that year ’ be substituted the nmounts shown in
column 6 of the same statement, the savings indicated in column 9 being transferred
to meet oxcess expenditure shown in the sume column, and that a supplementary grant
of Rs. 13,090,000 be voted by the Asscmbly to cover the totul excess in voted expendi-
ture under * Expenditure from revenue '’ N

The motion was adopted.

MESSAGE FROM THE COUNCIL OF STATE.

of the Assembly : Sir, a Message has been received from
the Secretary of the Council of State.

Mr. President : Let the Message be read.

8ecretary of the Assembly : Sir, the Message runs as follows :

¢ 1 am directed to inform you that the Council of Siate have at their meeting of
26th September 1924 agreed, without auy- amcndments, to the Billi to remove the
restrictions imposed on the transfer of rhips registered in British India, which was
possed by the Legislative Assembly on the =20th Scptember 1922’

ADJOURNMENT OF THE ASSEMBLY.

Mr. President : This Ilouse now stands adjourned to a datec in
January which will be announced hereafter.
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THE CIVIL MARRIAGK (AMENDMENT) BILL.
Maulvi Miyan Asjad-ul-lah * (Bhagalpore Division : Muhammadan) :
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ENarisE TrANSLATION.

Manlvi Miyan Asjad-ul-lah (Bhagalpore Division : Muhammadan) :
Honouyable President and Houourable Members of tho House, 1 rise to
oppose my Honourable friend, Dr. Gour’s Bill to amend Act 1II of 1872
for the gormst.ion of a Committee. Before I come to my point, I wish
to tell you that at the last Delhi Session when the Civil Marriage Bill came
up before the Council, 1 was unfortunately ill. Some of my Honourable
Mubammadan friends, who are present here to-day, had then supported the
Bill by mistake, As those gentlemen might then have overlooked the
distinet commandments of the holy Qoran on marriage and the ordinances
relating to marriage, for if any Islamic sect, whatever tenet and views it
may hold, if it goes against the olear text of the Qoran it is hound to be
considered outside the pale of Islam, to such gentlemen I quote the verses of
the holy Qoran so that they may proceed most cautiously and thoughtfully in
regard to this delicate question. No book whatover can slter the command-
ments of the Qoran. No verse of the Qoran can be altered unless by another
verse of the Qoran itself, nor can any person, however learned and erudite
he mpy be, utter s single word in contradiction of any verse of the Qoran,
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nor will angbody accopt such a statement. The High Lord in his holy
Qoran says:
wa ld tankshul mushrikdii hatta yuminna wa lo amatun mominatun
khasrum msn mushrikatin wa law aajalathum ; wa ld tankikul
mushrikina hatta yuminu wa lasbdum muminun khasrum min
mushrikin wa lan aajabatum, uldika yadoona tlan nar: wallahu
$adoo slal jannals wal maghfirati (Sura Baqar, para. IT).

And do not marry the idolatresses until they believe, and certainly a
believing maid is better than an idolatress, even though she
should please you; and do not give (helieving women) in
marriage to idolaters until they believe, and certainly a believing
servant is better than an idolater, even though he should please
you; thess invite to the hell and Aliak invites to the paradise
and to forgiveness by his will.

Dr. Gour has issued a notice of amendment to Act III of 1872 relating
to Civil marriage which is not concerned with religion at all. The preamble
to this Act states that the Act will apply only to those who are neither
Hindus nor Mussalmans, nor Jains, nor Buddhists. ‘I'he learned Doctor wants
an amendment to, the schedule of the said Act, but the schedule is subject to
the preamble. The objeet of tho achedule is that any perron who wishes to
be governed by the Act should declare that he is neither a Hindu, nor a .
Mussalman, nor a Jain, nor a Buddhist. .

Now under the Government of India Act no Bill in connéction with any
religion or feligious usage can be brought before the Council without the pre-
vious sanction of His fxcellency the Governor General. This is a preliminary
objection to the introduction of the Biil. In the Queen’s Proclamation of 1st
November, 1858, it is clearly laid down that in framing laws regard will be
had to religion and religious usages of the people.

Now in brief tte Muhammadan law on the subject is this, that according
to the holy Qaran marriage with a non-Muslim woman, s.e., who is 8 mushrita,
is invalid uutil she becomes a Mubammadan. The Bill, which is clearly in
contravention of the Government of India Act and Queen Victoria’s Pro-
clamation, will, if passed into law, result in the sbrogation or alteration of the
Muhammadan law relating to marriage. Iun the present political condition of
India it is not at all advisable for Government to attempt any alteration or
abrogation of the Muhammadan law, Any person, be he & Mussalman or a
Hindu, is at liberty to declare that he is not 8 Muhammadan or a Hinda and
that he wishes to make himself subject to Act III of 1872. Where is the
necessity of altering this procedure ?

But no law ean be enforced which has for its object the amendment or
alrogation of the Muhammadan law or the Hindu Dharamshastra. And we
strongly protest against the acceptance oun the part of Government of any suoh
a.menﬁment as will very likely stir up fresh discontent in India. If our Hindu
brethren desire the enforcement of any law against their religion, Muham-
madane will have no objection to it, if 1t be explicitly provided that the
amendment will in no wise affect the Indian Mussalmans. -

My Horourable friend, Dr. Gour, has remarked that the Moghal Em-
perors had contracted such marriages, but I venture to ask him if a king is a
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religious head or a leader whose actions we are bound to follow. If thousands
of such kings or non-kings contract such mmrriaﬁn our Qoranic ordinances
will not be altered a bit. It is well kuown to my Honourable friend that Akbar
was the greatest of the Moghal Emperors. But this irreligious act of his
csused such a stir in the other Islamio countries at that time, that a Mubam-
madan king of another country wrote him a threatening letter pointing out to
bim that as he had forsaken his religion he was no more than an infidel and
consequently he should be prepared %'r a fight,

Ackbar’s reply, drafted by the famous Abul Fazl, is contained in Abul Fazl’s
daftar, in which ﬁe says that the charge is absolutely groundlegs, being con-

cooted by the common (illiterate) people from whose tongue no one is secure,
for

“ Qila innal tlaka 2w waladin
Qtla $nnal rasula gad kakana
Ma naja allah% warrasulu maan
Min lisantl wara fakaifa ana.”

It is said that God has a son,

It is also said that the prophet wae a soroerer,
When God and His prophet both

Were not safe from people’s tongue, how can I ?

I am sorry to take exception to my Houourable friend, Dr. Gour’s view
that this Bill, if passed into law, will create amicable feelings between Hindus
and Muhsammadans and will bring about improvement in the country. I beg
to point out to my Honourable friend that on the contrary it will create such a
bad blood in India that the amity and goodwill already existing between Hin-
dus and Muhammadans will very likely disappear altogether giving place to dis-
sensions and quarrels and even to Lloodshed. What will be the position of the
Government then? For when there will be no legal restriotions there will
surely be no dearth of snch men as will be ready to wound the feelings of
tha religious-minded. Can a respectable Hindu or Muhammadan ever agree.
to concraoct a relationship with one professing a different faith? No, never.
Only those amongst us who have bid good-bye to religion will be willing to
do this, but there 1s a world of difference between their views and our views,
for they give precedence to this world and we to the future world; we, there-
f(l:re, care very litule for the prosperity of this world as compared with that of
the next.

Ham ¢shq ke bande kain, mazhab se nahin waqif,
Gar kaaba hua to kya, buthhana hua to kya.
Slaves of Cupid that we are,
We do not know what religion is,
Be it Mecca, be it a temple,
To our eyes are equal these.
1 will, therefore, again request Dr. Gour to withdraw the Bill out of reg..rd

for the foelings of the whole of India, It will be a proof of his broad-minded-
ness, With these tew words I oppose the Bill.
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RESOLUTION »¢ MOPLAH TRAIN TRAGEDY AND DISTURBANCES.
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ExNcLisH TRANSLATION,

Maulvi Miyan Asjad-ul-lah (Bhagalpore Division : Muhammadan) :
Honourable President and Honourable Members of the House, I support
the Resolution moved by my Honourable friend, Khan Bahadur Sarfarez
Hussain Saheb, and wish to say these few worde :

The Moplah train tragedy is the most surprising and lamentable occurrence
in the British rule in India, No amount of sorrow, lamentation and mourn-
ing on our part would be too much in this respect, It is a matter of great
regret that Government has not done justice in the matter of this gross
Railway outrage. What does this mean? Ie justice now gradually dis-
appearing from our country and high-handedness firmly gaining ground in

# Vide Legislative Assembly Debates, Volume III, page 751.
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*

its stead ? It was quite a plain matter. Had a full enquiry been properly
instituted and the Railway scrvants found guilty brought to book under the
law, there would then have been no complaint on the part of the public. If
it be argued that, it was merely an accidental ooccurrence no sane person
would be prepared to acoept it. Railway journeys are daily undertaken in
this country, but such a horrible tragedy seldom occurs. In my hamble
opinion this catastrophe was an intentional act on the part of the Railway
authorities, If after the carrying of this resolution justice was not fully done
in the matter by Government it would then be impossible for Government to
remove the stigma from its fair name. The Black Hole tragedy, which has
now become stale and has thoroughly been falsified, was enacted in the dark-
ness of the night, while the Moplah train disaster, unparalleled in history,
took place in broad daylight,

With these few words, therefore, I support the resolution, requesting the:

Honourable House also to support it and thus set up an example of justice in
the world.

SGPT 3 7(96,09,100)-28-12-22-2,0 00,
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